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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Under Section 148&15 r/w section 18(1) of National Green Tribunal Act,
2010)
ORIGINAL APPLICATION No. 588 oF 2025

IN THE MATTER OF .-

MR. SANJAY SHARAN
S/0 RAJESHWARI SHARAN
R/o C-8/8712, VAasaNT KuUNJ, SOUTH DELHI
NEw DELHI
...APPLICANTS
VERSUS

UNION OF INDIA & ORS
...... RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT No. 2 i.e. UNION OF
INDIA, MINISTRY OF POWER AND CENTRAL ELECTRCITY AUTHORITY

I, Suresh Kumar Kadela, S/o P.R. Kadela, aged about 30 years, working
as Assistant Director, in the office of Central Electricity Authority, Ministry of
Power, located at Sewa Bhawan, R. K. Puram, New Delhi-110066, do hereby
solemnly affirm and state as follows: ‘

1. That I am the officer in charge appointed and authorized on behalf
of the answering Respondents in the instant Original Application
and as such I am well conversant with the facts and thus competent
to swear this affidavit.

2. The present OA has been filed by the Applicant inter alia praying for the
following relief(s):

“INTERIM RELIEF:

That pending disposal of the p @ ] ication, this Hon'ble
Tribunal may be pleased to
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(a) Stay the operation of the impugned notification No. G.S.R 465(E)
dated 11.07.2025 pending final adjudication of this Original
Application.

(b) Direct MoEF&CC to ensure TPPs to continue with the installation of
FGD system as per the Original Timelines as per the Notification
07.12.2015 and especially for TPPs near Critically Polluted Areas and
Non-Attainment Cities.

. PRAYER

In the circumstances it is most respectfully prayed that this Hon'ble
Court may be pleased to:

A. Quash the Notification No. G.S.R. 465(E) dated 11.07.2025 for being
in violation of the Principle of Non-Regression, Precautionary Principle
and Sustainable Development.

B. direct the State Respondents No. 6 to 12 for installing FGD facilities
in the Category B and C Thermal Power Plants in their States in
accordance with the timelines ornginally decided by Ministry of
Environment, Forest and Climate Change vide notification dated
07.12.2015 irrespective of its categorizations.

C. direct the Ministry of Environment, Forest and Climate Change to
constitute a High-Powered Independent Committee preferably under a
judicial Chairperson ship, towards ensuring progressive and time-
bound compliance with the SO2 emissions as provided vide Notification
dated 07.12.2015.

D. Pass such other and further order/orders as are deemed fit and
proper in the facts and circumstances of the case.”

3. That it is submitted before the Hon’ble court that the Ministry of

Environment, Forest and Climate Change (MoEF&CC) notified emission
standards [including Sulphur Dioxide (SO2)] for coal / lignite based
Thermal Power Plants (TPPs) vide Notification dated 07.12.2015
(Annexure-I). Subsequently, MoEF&CC vide Notification dated
31.03.2021(Annexure-II) has @:&l ategorization of TPPs into
three categories, namely C e&‘ & Accordingly, the TPPs
were categorized as follows/
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Sl. [Category |Location/area Total (No. |[Total (MW)
No. of units)
1 [Category A[Within 10 km radius of National 20.577.0
: . e ; 66 . '
Capital Region or cities having
million plus population
2 |Category B[Within 10 km radius of Critically e 24.057.0
Polluted Areas or Non-attainment]
cities
3 [Category C|Other than those included in 464 1,68,485.5
category A and B
602 2,13,119.5
4. That it is respectively submitted that various studies were conducted by

The ambient SO2 conc ntftion/[i’ﬁ/@hlwm ‘@ ring statioM

leading research institutions, including Indian Institute of Technology
(IIT)-Delhi, Council of Scientific and Industrial Research (CSIR)—Natiorial
Environmental Engineering Research Institute (NEERI) and National
Institute of Advanced Studies (NIAS)-Bengaluru, to assess the need,
efficacy, and impact of Flue Gas Desulphurization (FGD) in the Indian
context. The findings of these reports are as summarized below:

(a) IIT Delhi findings in 2024: IIT Delhi in 2023-24 conducted a
study titled “Study to survey ambient atmospheric SO2 concentration
in different categories of cities based on their vicinity to Thermal
Power Plants”. It concluded that there is no major impact on SO2
concentration in atmosphere due to the presence of TPPs.
Further, the installation of FGD in TPPs also has no significant impact
on ambient SO2 concentration. The data analysis also shows that
there are other major sources of SOz emissions in these cities/towns.
Installation of FGDs pose risks of increased CO2 emissions, water use,
and secondary pollution. The report recommended to develop
balanced strategies that effectively address both air quality and
climate goals.

(b) CSIR-NEERI Nagpur and NIAS Bengaluru findings in 2024
CSIR-NEERI, Nagpur study was commissioned by NITI Aayog and
NIAS, Bengaluru study was ¢ issioned by of the office Principal
Scientific Advisor (PSA). _
(PM) pollution is the key, c@}e ) in't try, not the SOz emission.
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was found well below the National Ambient Air Quality Standards
(NAAQS) of 80pug/m3. Installation of FGDs in TPPs has a significant
impact on global warming as FGD increases generation of Greenhouse
gases (COg2) and reduces sulfate aerosol. Further, FGD increases
Auxiliary Power consumption, and enhances freshwater consumption
in inland TPPs. India’s emissions are largely well-dispersed and not
concentrated enough to justify blanket FGD installation in all units
across the country.

(c) The key common point in these studies is that, fitment of FGDs
in all TPPs in India is not necessary to comply with the NAAQ standards
whose compliance is essential to safeguard public health. While all TPPs
must comply with the December 2015 stack emission standards for PM
pollution and freshwater consumption, the SOz stack emission standards
can be relaxed to ensure that they are in conformance with the NAAQ
standards (for ambient SO2) which are notified by CPCB keeping in mind
the human health and other aspects. This way, TPPs may be able to
comply with these standards without fitting FGDs. Since the existing
NAAQ standards (for ambient SO2) must be complied with, this change
will not affect human health in India.

That the Central Pollution Control Board (CPCB) also examined the issue
in totality, including the available study reports and other related factors
and submitted its recommendations on applicability of SO2 emission
standards and timelines to MOoOEF&CC. Based on CPCB’s
recommendations, MoEF&CC revised the SOz emission standards for
coal and lignite based TPPs vide Notification dated 11.07.2025
(Annexure-III). The applicability of emission standards for SOz and the
timelines for implementation has the following provisions:

(@) The thermal power plants declared to retire before 31st
December, 2030 shall not be required to meet the specified
standards for SOz emissions in case such plants submit an
undertaking to Central Pollution Control Board and Central
Electricity Authority for exemption on ground of retirement of such
plant provided such plants shall be levied environment
compensation from the 31st December 2030, at the rate of rupees
in case their operation is
in the undertaking without
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(b) The existing Category A thermal power plants shall comply
with the SOz emission standards by 31st December, 2027 and the
Category A thermal power plants under commissioning shall also
comply with the standards before 31st December, 2027. Other
Category A plants to be commissioned after 31st December, 2027 will
operate only after ensuring compliance of these standards.

(c) The Applicability of emission standards for SOz in thermal
power plants for all Category B Plants or Units, whether existing or
upcoming, shall be decided on a case to case basis by the Central
Government based upon the recommendations of the Expert
Appraisal Committee in charge of Thermal Power Projects
constituted under Environment Impact Assessment notification
2006 based on the appropriate scientific studies as per clause
(2)(c)(iii) of the said notification. These standards for Sulphur dioxide
emissions shall be applicable with effect from the 31st December,
2028 in respect of all those Category B plants or units which have
not opted for review.

(d)  Sulphur dioxide emission standards shall not be applicable to
all Category C thermal power plants subject to ensuring compliance
of stack height criteria notified vide notification number GSR 742
(E), dated the 30th August, 1990 and the time line for ensuring
compliance by the existing Category C Thermal Power Plants of stack
height criteria by the 31st December, 2029.

That it is respectfully submitted that SO2 policy revision is science-
based, cost-effective and climate-conscious decision which seeks to
strike a judicious balance between environment protection, economic
feasibility and national energy security.

In the circumstances, it is therefore most respectfully prayed that this
Hon’ble Tribunal may graciously be pleased to dismiss the application
filed by the applicant or Pass any other order as this Hon’ble Tribunal
may deem fit and necessary, in the interest of justice and good faith.

/ Ministry of Power
AT TR/ Gowvt. of Indla
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Verification

Verified at New Delhi on ___ 05 th May 2026 that the contents
of the above reply are true and correct to the best of my knowledge
and belief and based on the official records maintained by the

respondents.
%z@

Y0 R RGPS Kimer xaves

wlg';nm mm.mm':l"’“’
W / Ministry of Power
ST WYER/ Gowt. of Indla

7§ RN/ New Deihi-66
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(NOx)
qmT ( Hg) 0.03 mg/Nm3

* AT (THrEAT) TH ATSEAT & THRAT B GG & qY 6 Fia TIH TS H T HAT |
** Zeeh Savia aT T (T AT) €, v Tataeft et yare &t w2 8 S " fewior & a2 )
[T, &. F1-15017/40/2007-Hfr=ze]

TT. 1T THA, TATEHT
froqor o~ gor AW wa F T, YT, 9N 1, @ 3, SUEe (i) § |, F.AT. 844(3T) 19
TaaY, 1986 FTT THTAT 30 70 o i It Te=ATaad! H1.30. 433(3F) arE 18 31T, 1987 ;
ar. #7157 176(31) arie 2 ¥, 1996; |r.#1.f7. 97 (1), I 18 wea<r, 2009 ; AT.H1.f4 149(=N)
AT 4 |71, 2009 ; A1.%7.. 543(3r) arE 22 T, 2009 ; A1.#1.5. 739(3r) arirm 9 fqw,
2010 ; =r.#1.fH. 809(zr) AT 4 aga¥, 2010, Ar.a1.fA. 215(r) ardia 15 714, 2011 ; 9T,
221(%r) ardire 18 W, 2011 ; Ar.#1.f3. 354(s7) ard@ 2 w2, 2011 ; Ar.#1.13. 424(sr) arie 1
S, 2011 ; AT.#.6. 446(x7) = 13 S+, 2011 ; "ranf. 152(37) aE 16 |14, 2012 ;
ar.#1.f7. 266(2) T 30 7T, 2012 ; A, 277(37) a8 31 |, 2012; @144, 820(37)
I 9 Faw=Y, 2012 ; ATHLM. 176(37) e 18 7T+, 2013 ; 91.%71.17. 535(31) aT@ 7 31T+,
2013 ; |r&LA. 771(%) A 11 femwae, 2013 ; @ranf. 2(:) a2 s=adr, 2014 ;
o115, 229(31) aTiE 28w+, 2014 ; #@T.E.A. 232(31) @ 31 AT, 2014 ; @144, 325(31)

I 7 ®s, 2014, AT.H.F. 612(31) aErE 25 W, 2014 A< sfeqy dera a1, 789(3)
g 11 Fava<, 2014 6w 737 97 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 7th December, 2015

S.0. 3305(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to

amend the Environment (Protection) Rules, 1986, namely:—
1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2015.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Environment (Protection) Rules, 1986, in Schedule —1, -

(a) after serial number 5 and entries relating thereto, the following serial number and entries shall be
inserted, namely:—

Sr. No. Industry Parameter Standards
1 2 3 4
“SA. Thermal Power Water I. All plants with Once Through Cooling (OTC)
Plant (Water consumption shall install Cooling Tower (CT) and
consumption limit) achieve specific water consumption upto
maximum of 3.5m’’MWh within a period
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ITI.

of two years from the date of publication

of this notification.
All existing CT-based plants reduce specific
water consumption upto maximum of
3.5m*/MWh within a period of two years from
the date of publication of this notification.
New plants to be installed after 1" January,
2017 shall have to meet specific water
consumption upto maximum of 2.5 m’/MWh
and achieve zero waste water discharged”;

(b) for serial number 25, and the entries related thereto, the following serial number and entries
shall be substituted, namely:-

Power Plant

Sr. No. Industry Parameter Standards
1 2 3 4
“25. Thermal TPPs ( units) installed before 31st December, 2003*

Particulate Matter

100 mg/Nm?3

Sulphur Dioxide ( SO»)

600 mg/Nm? (Units Smaller than 500MW
capacity units)

200 mg/Nm? (for units having capacity of
500MW and above)

Oxides of Nitrogen ( NOx)

600 mg/Nm?

Mercury ( Hg) 0.03 mg/Nm?3(for units having capacity of
500MW and above)
TPPs (units) installed after 1st January,2003, upto 31st December, 2016*
Particulate Matter 50 mg/Nm?3
Sulphur Dioxide (SO2) 600 mg/Nm? (Units Smaller than 500MW

capacity units)

200 mg/Nm? (for units having capacity of

500MW and above)
Oxides of Nitrogen ( NOx) 300 mg/Nm?
Mercury ( Hg) 0.03 mg/Nm?
TPPs ( units) to be installed from 1st January, 2017**

Particulate Matter 30 mg/Nm?

Sulphur Dioxide (SO-) 100 mg/Nm?
Oxides of Nitrogen ( NOx) 100 mg/Nm?
Mercury ( Hg) 0.03 mg/Nm3

*TPPs (units) shall meet the limits within two years from date of publication of this notification.

*% . . .
Includes all the TPPs (units) which have been accorded environmental clearance and are under
construction”.

[F. No. Q-15017/40/2007-CPW]
Dr. RASHID HASAN, Advisor
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Note: - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (i) vide number S.O. 844(E), dated the 19™ November, 1986 and subsequently amended
vide the following notifications:—
S.0. 433(E), dated 18" April 1987; G.S.R. 176(E) dated o April, 1996; G.S.R. 97(E), dated the
18" February, 2009; G.S.R. 149(E), dated the 4™ March , 2009; G.S.R. 543(E), dated 22" July,
2009; G.S.R. 739(E), dated the 9™ September, 2010; G.S.R. 809(E), dated, the 4™ QOctober, 2010,
G.S.R. 215(E), dated the 15" March, 2011; G.S.R. 221(E), dated the 18" March, 2011;
G.S.R. 354(E), dated the 2™ May, 2011; G.S.R. 424(E), dated the 1* June, 2011; G.S.R. 446(E),
dated the 13™ June, 2011; G.S.R. 152(E), dated the 16™ March, 2012; G.S.R. 266(E), dated
the 30™ March, 2012; and G.S.R. 277(E), dated the 31% March, 2012; and G.S.R. 820(E), dated
the 9" November, 2012; G.S.R. 176(E), dated the 18" March, 2013; G.S.R. 535(E), dated the
7% August, 2013; G.S.R. 771(E), dated the 11" December, 2013; G.S.R. 2(E), dated the 2™ January,
2014; G.S.R. 229(E), dated the 28" March, 2014; G.S.R. 232(E), dated the 31% March, 2014;
G.S.R. 325(E), dated the 07" May, 2014, G.S.R. 612,(E), dated the 250 August, 2014 and lastly
amended vide notification G.S.R. 789(E), dated 1t November, 2014.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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qTufi-1
w, | T st/ AT % fore qa HHTg
ATl TR THREAT
(1) (2) (3) (4) (9)
1 FERCT 10 &rg | Afers SeeaT arer | 31 fRmwaw, 2022 | 31 fRmwew, 2022
L TSALTHT & AT T8l T | TF LE7
10 fFerfier fi affa =
fia 1
2 |vEiE T &= & wgfua &= 34T 97 | 31 fREwaw, 2023 | 31 famsw, 2025
Tt gl 10 fherries it | 9% GED
gf¥far % fiaw 2
3 |y Jeil & T @ ° ofedted o | 31 femwew, 2024 | 31 fREwew, 2025
IEES LE7 LER

1 e T 2011 T STETUET % AT |
2 et T AT |
(i)  @Of-1 F w9 (5) § gy o ¥ 1@ ffgw 2w ¥ oo aifte ardfr B @
q, 39 fRufa & srgt vo w6 39% M99 g9 F Mgw W ge # foru HfidfwiEt s #iEu w7 uF vfaae
TEQA FA &, [AAGE ATAEET 1 q7 e 6T STUEAT Tl il ST
R UE "I ¥, 39 RAfq § Sl ST T TTast H FATAAGE arg § 6 St
AT 8, T fae@ & 9 e 9% 0.20 97 fiY 3T | qATaT0 T Ige d (AT STTusT;
(i) T 72T B arer arhT e @9 7, aRofi-1 % &9 (4) § TATaM e ard & 9497,
Trevfi-2 # Aty a2t F saqem mata afosw sga B s, s -

qTLuf-2
AT H A i | agtEeeiiy giawe (w0 vt g s fEeg)
SAAATAT JATAT
PERKD PERIRCT Ja T
0-180 fE== 0.10 0.07 0.05
181-365 feaw 0.15 0.10 0.075
366 faaw sfiw srfas | 0.20 0.15 0.10”

[1.%. F1-15017/40/2007-Ffss7)]

LI T TTETE, HIH T

feoqor: = Ry, W F TS, SETET, 9L @ 3, ITET (i) § ATSEEAT ST FLA. 844(),

FETE 19 qaw&7, 1986 FT THIAT U U I fiw Iq=1 sifow demem srfm=mT we
1AL, 662(3), A 19 <FaT, 2020 FT AT 1T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 31st March, 2021

G.S.R. 243(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—
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1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for letters, brackets and
words “*TPPs (units) shall meet the limits within two years from date of publication of this notification™, the
following shall be substituted, namely: -

“* (i) A task force shall be constituted by Central Pollution Control Board (CPCB) comprising of
representative from Ministry of Environment and Forest and Climate Change, Ministry of Power, Central Electricity
Authority (CEA) and CPCB to categorise thermal power plants in three categories as specified in the Table-I on the
basis of their location to comply with the emission norms within the time limit as specified in column (4) of the Table-

I, namely: -

Table-1
Sl. No. Category Location/area Timelines for compliance
Non retiring units Retiring units

1) (2 3) “ ()

1 Category A Within 10 km radius of National | Upto 31% December | Upto 31
Capital Region or cities having | 2022 December 2022
million plus population'.

2 Category B Within 10 km radius of | Upto 31% December | Upto 31
Critically Polluted Areas® or | 2023 December 2025
Non-attainment cities”

3 Category C Other than those included in | Upto 31* December | Upto 31"
category A and B 2024 December 2025

' As per 2011 census of India.

? As defined by CPCB.

(ii) the thermal power plant declared to retire before the date as specified in column (5) of Table-I shall not be

required to meet the specified norms in case such plants submit an undertaking to CPCB and CEA for exemption on
ground of retirement of such plant:

Provided that such plants shall be levied environment compensation at the rate of rupees 0.20 per unit electricity

generated in case their operation is continued beyond the date as specified in the Undertaking;

(iii) there shall be levied environment compensation on the non-retiring thermal power plant, after the date as
specified in column (4) of Table-I, as per the rates specified in the Table-II, namely:-
Table-11
Non-Compliant operation beyond Environmental Compensation (Rs. per unit electricity generated)
the Timeline Category A Category B Category C
0-180 days 0.10 0.07 0.05
181-365 days 0.15 0.10 0.075
366 days and beyond 0.20 0.15 0.10.”

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGAWAR, Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 662(E),

dated the 19th October, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. Al OK KUMA

Digitally signed by ALOK KUMAR
Date: 2021.04.01 21:18:32 +05'30'
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AATETIT
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AT [I—EvE 3—37-97E (i)
PART II—Section 3—Sub-section (i)

TTfETR & iR
PUBLISHED BY AUTHORITY
H. 422] ¢ R, FaTT, JATE 11, 2025/3TNTE 20, 1947
No. 422] NEW DELHI, FRIDAY, JULY 11, 2025/ASHADHA 20, 1947

AT, a9 X TG TR AT

Frferg=ET
TE faeefl, 11 SIS, 2025

L. 465(3).— wafd 3or § Frger siw oz srenfia am e 9=t F o aews
TTTHAFATST IHSIT HIF Fvg TLHTT ATELAAT . F1.37. 3305(31) fadiw 7 fwaw 2015 F qga wiida
o o o, S Fe qua-Tha Ff Raiia £ 72 of, 5w are & awg-aa77 a7 gentaa B T 9,

AT AT SRR TaTaret 61 S (Ha ITAEAT, THHT T -39 Aqgrdl, ST @ T2
FIAE-19 HETHTT F AFHIHE THATE, ATAF ART ¥ FH YA & F0T goF i, araeht arg & aowe
TTSHAFITSE T FH TIEdT T Tasreft it FIAAr § Flag F FIT ITHHT T AL ST SA1S F HIT S JoAoiT
HTHT T T0F-HHT | G AT A F Had § F2 q¥ATAEA ITH g0 T A7 o7 "ay § gy @ i ooy
farRTRer o g2 oft;

Y ST ATHLTT HEATAT G 7 AAHT % dleg 1 TAraefierar i sif=es o &= F qwr aieaeft
T SO H T AR F " & FE sremra G

Y T IS HIAHT T 38T GuI-HHT e § 2, e w=me, F yguor [{=mr are,
FTTies TeaTt ofi7 s Rt % "y 72 Raemes ome e o o,

4624 GI/2025 )
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ST At Feat T Tgur FF=or 912 § =6 G2 A T607 AT FA7, SUasd AT+ RISt 77 qrEiis
AT ST 7T HATAT FILHT T SAHAT FHLA ST T ATFAFT 37 TE0T THI-FH T AT T7q1 9 Forerer
T & TorT U TRt 7 T FBhaT 337 o7 i STt wear Tguer FEer a7 7 foeqa oo F a1, 39
F ATSRTer S § Towe SIS & T8 qRafT A UET AT, ST, qgrae fastet! $iY 47 9ew
#t fafi=F @ua ¥ g9 F o deram e, e fro s arer = St ® 9wy g % Fw
FATATALOT | FTaT Fefde AT HTAT STSAFTEE Iasid | Jrag, 3T 37 =07 It  forg, sraferg =77 7o
FT @A A Tieage; Tt FEer a7 o sratia ara fGeE 597 § vg [ ar F fraieaad i
THATHI-STAF EAETAAT; AT AT SAATET AT &= ST o7 a7 Tl Hogaefid &= # arg Iguor %
RI=7 &Y Iegee & e ugfaamdt fOEid &1 @R F39 F Sae § 9" TeqTqT F ST a1 T
TEA A B

qa, TATT qaer (Fver) srferfeem, 1986 (1986 T 29) F1 &ITT 6 3T 25 FIT Ta<T 9T<RAT &7
T FT §U hrg TR TATE0T (F2er0r) 77w, 1986 1 siix gerifera w2 * ferw Maferfea Raw aardt
g, AT -

1. (1) =9 A=Y 7 Sfere T qoieaor (S I |@eree [, 2025 2
(2) T AL TSI | TR 6T A | T il

2. qATE (Fveron) T, 1986 F Aqe=-1 § w7 "5ea1 25 §, “* (i) ¥ % g arft wfafe=i F foro
T FRF=0r 12 (HTHEE) FTRT UF 2T RIE 67 T34 36T STOAT” SfiT % & FH1eq g areft al S
(zFT=aT) afHe g e aataoiia w5 &1 T2 2 i Awmionefa €7 % wam o Refefea # staertig
o ST, st

“(F) FEIT T FRIA0T 1S GIT UF ZT6F TG HT 57 AT ST s a7qia<or, a9 3% STaqary aradd
AT, e warer, Fsa e arfeereor i F syguor [ o & wiatater enfaer i, S s
qTHH % AT & o0 3aq qrferst & Fiaw (3) § [Afase 39t sareafa & sraw o fi= & 1
arfert-1 % wierw (2) ® Ffde &9 ar fe w==1 & 9oft & anfiea s -

qrferaT 1

#.9. CLl afeurfa/ss

@) 2) 3)

1 JofY F Y T &5 % 10 FFeArdie & arx ® a7 e & sifes
STETT AT 9Tgei #/1 |

2 oft &7 T = F IO ST 2 AT STAATAT 7 FLA a1 5772 6 10 FohefT
F T F AT

3 Jofy a1 it F ¥ @ o oTiAer TAAT o AATAT

19T T 2011 FiY STOET & AT
2597 o e Sguor HEEr a1 g aiReTe T T gl

(@) (i) oL STEAFATSS SESIT F AATAT AT ATIGS! F [T I AR T Tsaar  Jug-H1ar
R gnef:
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arfert-l
#.9. Coi AT & g g g 8 g % e s fr ew
(S T T ATt FwrEA)  [FA A sifaw fafy

(1) (2) (3) (4)
1 oft % 31 fesav 2022 9% 31 fesav 2022 9%

2 Jofy 31 fawew 2023 % 31 fawa® 2025 %
3 Sofy a1 31 fawav 2024 % 31 fadav 2025 a%

ATrerT-Il % w19 (4) # [AfEe @ ¥ o2 g8 =g & 7w aw @Em 997 71 90w
TTEHAFATEE IS & AATET AT HATIES] % (o0 [AEE i F7 Q2T FAT quferd Tgi
BT, AT UH | 4T Z1 % AT IT Fe F (T Fed 17 T (42007 A1 30 Fwei 17y fomga
TTFErT &1 UF aadEal T6qd F:3d &

Forq o U HIAT FT HATAA FAAGGAT § HGg qd | S R TEaT 8 a7 I( 9
TTe Wie/gfHe Afde A ® @ gl F#aT 8, a1 399 arrerat-1l F w1 (4) § [y
AT F TATE AT aee 6T ST,

(M T e T 6 aewT SRS F g Seastd ATl A s RerE gni:

(i)

(ii)

(iii)

(FF)

31 fawa¥ 2030 & ggs 5T B A AT FA JT aT9 &2 T30 R Gow ST
IS % for s ATt 1 1 FAT U terd Jgi g, T(e UH S5 62 24 & STE T g
F forT et srguor T 1S e =i A sfaraeer # a=9aagar Ted #9d &
Ford % = S9A1 9% 31 f&Haw 2030 & Iaied faq u¥ 0.40 T wfq IR f = &
TATELOT TG avTTe SITU, TS 39T Y=t [Afde aeet 1 921 e &=t suwa #
Afdy Aty % arg f ST wEar g;

HIS[ET 2ot ‘&' % q19 e @9 31 fimwaw, 2027 9% 90w STEsliadEe Icasid ATt &7
FATAT FAIN AT B AT AT 'F AT Farera 5=t &7 #t 31 Towwaw, 2027 & 92t =7 AT7HT
FT AATAT FLAT T T 31 femwew, 2027 F a8 91 g9 aTel A0 ' F o= =47 =
HTAHT FT ATATAT GATET F2A F a8 51 TATAT T,

FAHTT ATAT & THT T ATl AV @ F THT G/ THFAT 6 77 Toh STSAFEE Iooi
T T TATSTAAT, F5 TR G TITAL0T AT SFAT SATe=T 2006 F Tgd Tod THeA
AR TRATSATSA F TATT fAorwst geaisa auta it feren & sraw v Aeferfag gt
F ATHTE SUTH AATHF ALATAT % AT I TTHA I A % ATHL T T FATUA:

T qaTaoii Tt T8 gt &F ST [0 &, qT UH G4 7 UFHH| qohe STSAFITEe HIAHT il
TATSIAAT T THTEAT T [AFeT 99 T 8, F90d T Fatea RIS T=q1a#® 36 STIE=eT &
I g A Aty g g ¥ fiaw aRae ade a¥ 7w afer F o srae w1 7fe gew
TTTAFATEE HIAHT FH AR] AT SATAT &, a7 o 31 famwaw, 2028 & warelt gl o7 T+t Areei
H, a9 e 59 FT AfSg=AT "t araAL A, 742 (31) 30 e, 1990 T AfaRgf=a ©F
FATE gTeS! &7 31 fi|waw, 2028 T AT FLAT R,
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(@ @) A= OF T S arer @A F AT T EHT TEl & TS, GO TGOn STEeAEe "EET A
TATSTAT 3T I AN g T [T AT 79T, FHIT-T0T 92 HAIE, S61 6 qaiawor gare

AHAT ATSLAAT 2006 # et swibam % s, UEt g TRASET 1 & T2 agia<ei
AT ® ATy s gRft i o et § 9owe STestiadse 99% an] Agl (40 70 &, a8t
arT B "=t wr Afeg=ET "ear anEnL . 742 (31) 30 T, 1990 T Aty wF

SHATE gTHEST FT ITAT FAT BT

(TTT) HeRT TEAFATES IS & (o0 A HF I THT GF=1/2H15471 * d99 § 31 o=, 2028
| T g, gl Iu2s 977 (i) # [Afde aw #iar & fiaw awier #71 faweT g1 747 2;

(iv) TH TTEAFETEE IcaSA TF AV T F Gt 17 e |2 a% an] 981 g, q90d
T srferm s ar.#1.19. 742 (31) 30 3R, 1990 FT AT =T w&F HaTs AaSt
T AT AT BT = g0 9oft 1 % wie ar FHeE g9 g w1 e
HAEET HT ATITAT AT F T Fgag-Hmr 31 fREaw, 2029 2;

(T = R Feag gguer fREer are (+fiefteten) 1wt o, sraer g arm EEE
AT T AT STAFITSS IcoS HIAHT 6 ATATAT | HaA19q qGHI-FH AT i Ta&T 3|

()  arferEr-ll % Few (4) § [fee 7@y & a @), (@) i (@) § [ &Gt F 9w, 91 2w
T 3T ATATAT T FIA AT qTT fAgqq T o7 arferr-1l § [idy a9 % aqEm @&

gfaqfd RIS STy, srerfe-

arfersr-lil
O ¥ AT ATITA T FA 1A watacor gfagfd
I T AT (afx gz Sanfa et % g %)
0-180 fa= 0.20
181-365 fa= 0.30
366 o i 3TH anr 0.40”

[wT. H. ¥-15017/40/2007- Fﬁ‘ﬁ?ﬁ{[]
Hrerer FHR TR, T afa

e 7o ot 1 faATh 19 Fea%, 1986 F =T 5EAT 844(S) ¥ FIRT WA T TSI, FHTLTIT F HHT-11,
T 3, IU-ET (i) § THTra o 797 8w famiw 3 A1, 2005 F ATSHAAT TEAT SHUEE-446(3) F

ATy | "enrfara B wm)
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 11th July, 2025

G.S.R. 465(E).— Whereas Sulphur dioxide emission standards were published by the Central Government
vide SO 3305(E) dated the 7" December, 2015 for coal and lignite based thermal power plants in the country, also
prescribing certain timelines, which were amended subsequently from time to time;

And whereas many representations were received regarding exemption or relaxation in timelines of these
emission standards due to limited availability of technology providers, its techno-economic feasibility, negative impact
of COVID19 pandemic on supply chain, price escalation due to high demand and low supplies, low Sulphur dioxide
concentration in ambient air and heavy burden on consumer due to increase in electricity prices etc., and explicit
recommendation of the Ministry of Power was received in this regard;

And whereas several studies were conducted by research institutions regarding effectiveness and rationale
behind these standards and its role in overall ambient air pollution of the region;

And whereas several stakeholder consultations were done with Industry, Ministry of Power, Central Pollution
Control Board, scientific institutions and other stakeholders regarding these emission standards and its timeline.;

And whereas a committee in the Central Pollution Control Board was constituted to examine the issue in totality,
assess the available study reports, other relevant materials and other related factors and make a recommendation on
applicability of these standards and its timeline;

And whereas the Central Pollution Control Board, after detailed analysis, has submitted its recommendation
based on its study on National Ambient Air Quality Standards of Sulphur dioxide across most of the regions of the
country; resource conservation in terms of avoiding additional consumption of water, auxiliary power, and limestone;
increase in carbon footprint or Carbon dioxide emission into the atmosphere due to operation of control measures being
deployed, and mining and transportation of limestone required for these control measures; the techno-economic
feasibility of implementation of such control measures in all coal or lignite based Thermal Power Plants; and also
applying the precautionary principle for control and abatement of air pollution in densely populated areas and other air
pollution sensitive areas.

Now therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
Act,1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. (1) These rules may be called the Environment (Protection) Fourth Amendment Rules, 2025.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule - I, in serial number 25, for the entries beginning with “*
(i) A task force shall be constituted by Central Pollution Control Board (CPCB)” and ending with “**Includes all the
TPPs (units) which have been accorded environmental clearance and are under construction” the following shall be
substituted, namely:-

“(a) A task force shall be constituted by Central Pollution Control Board comprising of representative from the Ministry
of Environment, Forest and Climate Change, Ministry of Power, Central Electricity Authority and the Central Pollution
Control Board to categorise the thermal power plants in three categories as specified in column (2) of the Table-I below,
on the basis of their location specified in column (3) of the said table, to comply with the emission standards:-

16



6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]
TABLE -1
SIL Category Location/area
No.
€3] 2) 3)
1 Category A Within 10 km radius of National Capital Region or cities having million
plus population’.
2 Category B Within 10 km radius of Critically Polluted Areas? or Non-attainment
cities?
3 Category C Other than those included in category A and B

(b)

! As per 2011 census of India.

2

as defined by the Central Pollution Control Board.

(i) The timelines for applicability of emission standards for parameters other than Sulphur dioxide emissions shall
be as follows:-

©

ii.

ii.

TABLE-II
SL Category Timelines for compliance Last date for retirement of units for
No. (Non-retiring units) exemption from compliance
) (2) 3) “)
1 Category A Upto 31% December 2022 Upto 31% December 2022
2 Category B Upto 31 December 2023 Upto 31 December 2025
3 Category C Upto 31% December 2024 Upto 31% December 2025

(ii) the thermal power plant declared to retire before the date as specified in column (4) of Table-II shall
not be required to meet the specified standards for parameters other than Sulphur dioxide emissions
in case such plants submit an undertaking to Central Pollution Control Board and Central Electricity
Authority for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as
specified in column (4) of Table —II, at the rate of rupees 0.40 per unit electricity generated in case
their operation is continued beyond the date as specified in the undertaking in case the Thermal
Power Plant or Unit do not meet the specified standards.

The Applicability of emission standards for Sulphur dioxide in thermal power plants shall be as follows:

the thermal power plants declared to retire before 315 December, 2030 shall not be required to meet the
specified standards for Sulphur dioxide emissions in case such plants submit an undertaking to Central
Pollution Control Board and Central Electricity Authority for exemption on ground of retirement of such
plant:

Provided that such plants shall be levied environment compensation from the 315 December
2030, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond
the date as specified in the undertaking without meeting the specified standards;
the existing Category A thermal power plants shall comply with the Sulphur dioxide emission standards
by 31% December, 2027 and the Category A thermal power plants under commissioning shall also comply
with the standards before 31%* December, 2027. Other category A plants to be commissioned after
315 December, 2027 will operate only after ensuring compliance of these standards;

for all Category B Plants or Units, whether existing or upcoming, the applicability of Sulphur dioxide
emission standards, shall be decided on a case to case basis by the Central Government based upon the
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recommendations of the Expert Appraisal Committee in charge of Thermal Power Projects constituted
under Environment Impact Assessment notification 2006 based on the appropriate scientific studies as
per the following procedure:

(aa)

(bb)

(co)

in case environmental clearance has already been granted, such plants or units may opt for
review of the applicability of Sulphur dioxide standards provided that concerned project
proponent applies for such review on the PARIVESH portal within six months of the date of
issue of this notification, in case Sulphur dioxide standards are decided as applicable, the same
shall be effective from 3 1% December, 2028 and in all other cases, the thermal power plant shall
comply with the stack height criteria notified vide notification number GSR 742 (E) dated the
30t August, 1990 by 315 December, 2028;

in cases of upcoming plants where EC has not been granted, the applicability of Sulphur dioxide
standards and the date of its coming into force or otherwise will be as specified in environmental
clearance granted to each such projects following the procedure as laid down in Environment
Impact Assessment notification 2006 as amended from time to time and in cases, where the
Sulphur dioxide standards are not made applicable, the thermal power plants shall comply with
the stack height criteria notified vide notification number GSR 742 (E) dated the 30™ August,
1990;

these standards for Sulphur dioxide emissions shall be applicable with effect from the
318 December, 2028 in respect of all those plants or units which have not opted for review
within the given timeframe as specified in para (i) above;

iv. the Sulphur dioxide emission standards shall not be applicable to all Category C thermal power plants
subject to ensuring compliance of stack height criteria notified vide notification number GSR 742 (E),
dated the 30" August, 1990 and the time line for ensuring compliance by the existing Category C
Thermal Power Plants of stack height criteria by the 315 December, 2029.

(d) The Central Government may, on the recommendations of the Central Pollution Control Board, by an
order grant extension of timelines to thermal power plants from compliance of Sulphur dioxide
emission standards.

(e) There shall be levied environment compensation on the non-retiring and non-compliant thermal power
plants, after the date as specified in column (4) of Table-II and the date specified in paragraph (b), (¢) &
(d), as per the rates specified in Table-III.

TABLE -111

Non-Compliant operation beyond the Timeline

Environmental Compensation (Rs. per unit
electricity generated)

0-180 days 0.20
181-365 days 0.30
366 days and beyond 0.40™.

[F. No. Q-15017/40/2007-CPW]
NEELESH KUMAR SAH, Jt. Secy.

Note: The Principal rules were published in the Gazette of India, Extraordinary, Part-1I, Section 3, Sub-section (i)
vide number S.O. 844(E), dated the 19" November, 1986 and last amended vide notification number
G.S.R 446(E) dated the 3™ July, 2025.
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